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 own  Ministry  to  put  it  into  some  kind
 of  a  shape  and  brought  forward  this  Bill
 Therefore.  I  congratulate  him  on_  behalf
 of  myself  and  on  behalf  of  the  House.

 MR.  DEPUTY-SPEAKER:  Mr,  Mini-
 ster,  you  can  thank  Prof,  Ranga  for  having
 paid  you  compliments

 SHRI  SITA  RAM  KESRI:  I  am
 thankful  to  him.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 16.4  hrs.

 PAYMENT  OF  WAGES  (AMEND-
 MENT)  BILL

 MR,  DEPUTY-SPEAKER:  Now  we
 will  take  up  the  next  item—Payment  of
 Wages  (Amendement)  Bill.  Time  allotted
 is  2  hours.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR’  (SHRI
 BHAGWAT  JHA  AZAD):  Sir,  I  beg  to
 move;

 “That  the  Bill  further  to  amend  the
 Payment  of  Wages  Act,  1936,  as  passed
 by  Rajya  Sabha  be  taken  into  com
 sideration.”

 Sir,  the  Payment  of  Wages  Act  regulates
 the  payment  of  wages  to  certain  classes  of
 persons  employed  in  industry.  It  also
 ensures  that  wages  payale  to  the  employees
 covered  by  the  Act  are  disbursed  by  the
 employers  within  the  prescribed  time  limit,
 and  no  deductions  are  made  which  are
 Not  authorised  by  law.  The  working  of
 the  Act  has  revealed  a  number  of  short-
 comings.  Government  also  received
 Suggestions  for  amending  the  Act  to  im-
 Prove  its  working  and  to  make  it  more
 effective  and  beneficial.  It  was  8150
 Suggesteq  to  Government  that  the  benefits
 of  the  Act  should  be  extended  to  a  larger
 Dumber  of  employees  by  enlarging  the
 Scope  of  industrial  establishments  as  well
 as  by  enhancing  the  existing  wage  limit
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 for  coverage  from  Rs.  1,000  per  month
 to  Rs.  1,600  per  month,  Government
 have  considered  the  various  suggestions
 and  decided  to  amend  the  Act.

 The  amending  Bill  now  before  the
 House  seeks  to  achieve  these  objectives.
 It  widens  the  definition  of  ‘industrial
 establishment’  to  cover  other  establish-
 ments.  It  also  empowers  the  State  Gov-
 ernment  to  extend  the  provisions  of  the
 Act  to  other  establishments,  brought
 within  the  definition,  except  that  in  case
 of  an  establishment  owned  by  the  Central
 Government  its  prior  concurrence  would
 be  taken.  The  Bill  also  extends  the  bene-
 fit  of  the  Act  to  employees  whose  wages
 are  Jess  than  Rs,  1,600  per  month  as
 against  the  existing  limit  of  Rs.  1,000  per
 month.

 Section  7  of  the  Act  which  deals  with
 authorised  deductions  to  be  made  from
 the  wages  of  employed  persons,  is  being
 amended  so  as  to  provide  for  deductions
 from  wages,  with  the  written  authorisation
 of  the  employed  person,  for  the  payment
 of  contribution  to  any  fund  constituted
 by  the  employer  or  by  a  trade  union  re-
 gistered  under  the  Trade  Unions  Act,  1926,
 for  the  welfare  of  the  employed  persons
 or  the  members  of  their  families,  or  both,
 as  approved  by  the  State  Government  or  an
 Officer  specified  by  it  in  this  behalf.  The
 amending  Bill  also  provides  for  deductions,
 with  the  written  authorisation  of  the
 employed  person,  for  payment  of  fees
 payable  by  him  for  the  membership  of  any
 trade  union  registered  under  the  Trade
 Unions  Act.

 Tt  is  intended  to  enhance  the  quantum
 of  fines  and  period  of  imprisonment  pro-
 vided  under  the  Act  with  a  view  to  making
 them  more  deterrent.  It  is  also  proposed
 to  provide  for  awarding  a  minimum
 punishment  for  certain  offences  under  the
 Act.  It  is  hoped  that  these  amendments
 will  have  a  salutary  effect  on  the  enforce-
 ment  of:  the  Payment  of  Wages  Act.

 It  ig  also  proposed  to  add  a  new
 Section  in  the  Act  which  may  enable  dis-
 posal  of  amounts  payable  to  an  employed
 person  if  such  amount  could  not  be  paid
 on  account  of  his  death  before  payment
 or  on  account  of  his  whereabouts  not
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 being  known.  Wah  the  introduction  of
 this  new  Section  in  the  Act,  the  employers’
 liability  would  be  discharged  by  depositing
 the  amount  with  the  prescribed  authority
 which  saull  deal  with  the  amounts  so
 deposited.  Certain  other  minor  .amend-
 ments  have  also  bcen  proposed  in  the
 Act.  These  would  help  in  securing  better
 enforcement  of  the  Act.

 With  these  words,  I  request  this  House
 to  pass  this  Bill  which  extends  the  cover-
 age  of  the  Act  to  larger  numbers  of  पट-
 sons,  secures  better  enforcement  of  the
 Act  and  therefore,  contains  provisions
 which  are  beneficial  to  the  working  class.

 Sir,  1  move.

 MR.  DEPUTY
 moved:

 SPEAKER:  Motion

 “That  the  Bill  further  to  amend  the
 Payment  of  Wages  Act,  1936,  as  passed
 by  Rajya  Sabha,  be  taken  into  considera-
 tion.”

 SHRI  M.  M.  LAWRENCE  (Idukki) 2
 Mr.  Deputy-Speaker  Sir,  this  is  just  another
 labour  black  Bill  moved  by  the  Govern-
 ment  of  India...

 AN  HON.  MEMBER:  All  black  Bills:
 po  white  Bill!

 SHRI  M.  M.  LAWRENCE:  Only
 yesterday,  they  passed  the  Industrial  Rela-
 tions  Bill.  They  are  trying  to  pass  the
 Bills  to  safeguard  the  interests  of  the
 employers.  not  to  safeguard  the  interests
 of  the  working  class.  They  are  bringing
 such  Bill,  despite  the  opposition  of  the
 most  of  the  trade  unions  of  India.

 The  former  Labour  Minister  had  given
 an  assurance  to  the  Central  Trade  Unions
 that  before  bringing  Bills  of  importance
 concerning  labour  the  Government  would
 consult  the  trade  unions  in  the  Indian
 Labour  Conference.  The  assurance  has
 been  violated  by  the  Government  of  India.
 The  Indian  Labour  Conference  was  post-
 poned  thrice  by  the  Government  of  India
 without  assigning  any  reason,  Now,  the
 Government  is  bringing  these  tabour  black
 Bills,  one  by  one,  in  a  hurry—

 It  ।  stated  in  the  amendment,  on  Page
 2  Clause  7:
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 “In  section  7  of  the  principal  Act  in
 sub-section  (2),  after  clause  (k),  the
 following  clauses  shal]  be  inserted,
 namely  :

 (kk)  deductions  made,  with  the
 written  authorisation  of  the  employed

 person,  for  the  payment  of  his  con-
 tribution  to  any  fund  constituted  by
 the  employer  or  a  trade  union  regis-
 tered  under  the  Trade  Union  Act,
 1926  for  the  welfare  of  the  employed
 [290 14  or  the  members  of  their
 families.  of  both,  and  approved  by
 the  Staie  Government  or  any  officer

 specified  by  it  in  this  behalf,  during
 the  continuance  of  such  approval.”

 -  1६  ytated,  “any  fund  constituted  by  the
 employer”.  From  this  wording  itself,  the
 whole  character  of  the  Government  is
 being  exposed.

 SHRI  BHAGWAT  JHA  AZAD:  Why
 not  read  the  next  “or  a  trade  union"?

 SHRI  M.  M.  LAWRENCE:  Thar  also
 1  have  gone  through.

 SHRI  BHAGWAT  JHA  AZAD:
 Therefore,  you  say  both,

 SHRI  M.  M.  LAWRENCE:  Keeping
 that  also  in  my  mind,  I  am  making  my
 observations  about  this,

 SHRI  BHAGWAT  JHA  AZAD:
 You  say  both  and  then  make  your  observa-
 tions.

 SHRI  M.  ह,  LAWRENCE:  Here,  the
 supremacy  of  the  employers  as  a  master  of
 the  employees  has  been  reiterated  by  the
 Government.  Is  there  any  doubt  that
 this  is  a  Government  of  the  exploiters
 against  the  toilers?  The  employer  decided
 to  constiiute  a  fund  for  the  welfare  of  the
 workers  taking  a  portion  of  the  hard-
 earned  wage,  of  the  worker.  This  is  not
 ‘Payment  of  Wages’.  This  is  ‘Non-pay-
 ment  of  Wages.’  It  is  better  to  call  this
 Amendment  Bill  ‘Non-Payment  of  Wages
 Bill.’

 This  Government  is  always  talking
 about  the  pertnership  of  the  workers  in
 industries.  Thig  ig  the  type  of  partnership
 of  the  employees  in  the  management  that
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 they  are  going  to  give  for  our  working
 class  in  our  country.

 By  spending  money  from  their  wages,
 the  working  class  themselves  can  look
 after  their  welfare.

 They  do  not  need  any  help  from  their
 employers  for  that,

 Actually  this  Clause  was  inserted  in  this
 Amendment  to  impound  a  portion  of  the
 wages  on  the  plea  of  labour  welfare.

 It  is  nothingelse  than  the  notorious
 Conpulsory  Deposit  Scheme  introduced  by
 the  former  Congress-1,

 (Interruptions)

 The  only  difference  is  this.  Thc  Welfare
 Fung  can  be  utilised  by  the  employer
 now.  Formerly,  it  wag  utilised  by  the
 Government.

 Likewise,  take  Sub-Section  (kkk)  in  the
 same  Clause.  I  quote:

 “(kkk)  deductions  made.  with  the
 written  authorisation  of  the  employed
 person.  for  payment  of  the  fees  payable
 by  him  for  the  membership  of  any
 trade  union  registered  under  the  Trade
 Unions  Act,  1926."

 This  is  what  is  called  check-off  system.
 It  was  only  ISTUC  which  demanded
 check-off  system  providing  right  to  the
 employer  to  deduct  fees  for  union’s  mem-
 bership  from  the  wages  of  a  worker  and
 Pay  it  to  the  union.  This  system  works
 through  bringing  pressure  on  the  workers
 to  sign  check-off  Forms  in  favour  of  com-
 Pany  union.  The  officials  and  Supervisors
 are  freely  used,  to  get  such  Forms  signed
 by  the  workers.  Those  who  refuse  are
 given  charge-sheet,  on  flimsy  grounds  to
 intimidate  the  workers.

 The  real  aim  is  that  the  Government
 wants  to  boost  the  dwindling  influence  of
 the  INTUC  through  such_  retrograde
 systems.  All  the  Central  Trade  Unions
 except  INTUC  have  opposed  this  and
 they  have  demanded  a  secret  ballot  to
 determine  the  strength  of  the  union.  If
 it  had  been  accepted,  the  issues  involved
 im  the  Bombay  Textile  strike  case  would
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 ‘have  been  solved  month,  back  with  the
 real  representatives  of  the  workers.  But
 th;  Maharashtra  Government,  through
 their  notorious  anti-labour  Bombay  Indus-
 tria!  Relations  Act,  made  Rashtriya  MiD
 Mazdoor  Sangh  the  sole  representative  of
 the  textile  workers  through  a  so-called
 verification.  Now  the  Bombay  Textile
 workers  by  their  seven  month  old  valiam
 Struggle  have  proved  that  they  never  re-
 cognised  the  Rashtriya  Mill  Mazdoor
 Sangh.  The  Rashtriya  Mill  Mazdoor
 Sangh  fattened  on  the  “check-off  systemਂ
 to  safeguard  the  interests  of  the  milk
 Owners.  Even  before,  passing  this  black
 Jubour  Bill,  the  Rashtriya  Mill  Mazdoor
 Sangh  was  collecting  illegally  fees  for
 membership  through  management,

 If  they  have  an  iota  of  shame,  let  them
 pay  back  the  ill-gotten  money  to  the
 workers  immediately.

 ‘The  check-off  system  has  other  dis-
 sadvantages  also  for  the  democratic  func-
 tioning  of  trade  unions.  ।  gives  up  the
 voluntary  character  of  a  _  trade  union.
 After  signing  of  the  form,  the  membership
 becomes  compulsory  for  the  worker.  It

 is  imposible  for  a  worker  to  withdraw  the
 check-off  form  because  the  employers  jus!
 do  not  accept  the  withdrawal  letters.

 Collection  of  subscription  directly  from
 the  workers  enables  a  urion  to  keep
 regular  contact  with  its  members.  But
 this  Government  does  not  want  any  union
 to  keep  regular  contact  with  its  members.
 The  contact  is  made  now  through  the
 management  by  the  check-off  system.  8-
 perience  has  proved  that  the  check-off  sys-
 tem  only  helps  to  impose  company  unions
 on  the  mass  of  workers,  When  illiteracy
 among  the  workers  is  very  large  as  is  the
 case  in  our  country,  this  system  has  far-
 reaching  and  dangerous  consequences.

 The  increase  in  penalty  is  just  not  going
 to  solve  the  problems.  The  experience  of
 the  working  of  the  Act  shows  that  the
 employers  violating  it  are  allowed  to  g0
 scot  free.  The  Government  has  admitted
 on  many  occasion,  that  is  machinery  to
 check  the  violation  of  the  Act  is  inadequate.
 We  do  not  have  statistics  before  us  ह8
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 show  that  Government  have  taken  any
 action  against  the  employers  for  violating
 the  Payment  of  Wages  Act.  The  penalty
 is  just  symbolic.  Even  after  this  Amend-
 ment,  it  will  be  cheaper  for  them  to  violate
 the  Act  and  pay  penalty  than  to  imple-
 ment  it  because  out  of  100  cases,  only  one
 ig  caught.  In  1936  the  maximum  penalty
 wag  Rs.  500,  and  now  it  hag  been  in-
 creased  to  Rs.  1000/-.  Whereas  during
 this  period  the  prices  have  gone  up  by  18
 times,  the  penalty  has  been  only  doubled.
 As  per  the  increase  in  prices,  the  penalty
 should  have  been  at  least  Rs.  9,000/-.  If
 at  all  the  Government  is  serious  about
 stopping  the  violation,  they  should  brinz
 forward  a  measure  with  a  provision  for
 compulsory  imprisonment  for  the  emplo-
 yers  who  violate  this  Act.

 The  ceiling  of  Rs,  1600]-  will  still  ex-
 clude  a  large  section  of  the  workers  from
 the  purview  of  this  Act.  Bringing  of  the
 salary  limit  in  labour  -म  0  the  Govern-
 ment  is  only  to  help  the  employers.

 Non-payment  of  wages  in  construction
 industry  and  by  contractors  is  a  regular
 feature  in  our  country.  Even  some  orga-
 nized  industries  are  violating  the  provi-
 sions  of  this  Act.  May  I  cite  one  examplc?
 There  ig  one  textile  mill,  G.T.M.  Mill,  in
 Sirsa  in  Haryana.  About  1400  workers
 are  working  there.  The  Haryana  Govern-
 ment  had  enacted  the  Minimum  Wages
 Act  for  the  workers  some  years  back.

 ‘But  these  workers  were  denied  the
 tminimum  wages  व  these  years,  even
 though  there  was  an  enactment  by  the

 ‘Haryana  Government.  Only  recently
 they  were  able  to  form  even  an  Union.
 Some  three  years  back,  they  tried  to  form
 a  Union,  but  they  were  prevented  by
 anti-social  elements  arranged  by  the
 employer  with  the  support  of  the  police,  in
 connivance  with  the  State  Government.
 They  were  attacked  by  goondas,  They
 even  used  guns  against  the  workers,
 they  fired  at  them.  Their  fami'y  members
 were  driven  away  from  the  colonies  where
 they  were  living.  Watere  and  lights  were

 )  out
 off  for  them  just  as  the  Israelis  are

 ‘now,  doing  against  the  Palestinians  in
 Lebanon.  Withstanding  al)  these  onsl-
 aughts;  the  workers  formed  a  Union,  and
 only  recently  the  Union  has  been  given
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 registration  though  for  the  last  three  years
 they  were  trying  to  have  it.

 The  Government  have  failed  to  protect
 the  interests  of  the  workers.  In  the  name
 of  protecting  the  interests  of  workers,  the
 Goernment  is  bringing  Bills  to  protect  the
 interests  of  the  employers  and  to  foster
 their  own  child,  the  INTUC,  The  non-
 payment  of  wages  in  another  way  these
 employers  are  doing.  For  example,  in
 Kerala  in  the  cashew  industry  a  month
 ago  a  conference  was  convened  in  Delhi
 by  the  Government  of  India  to  end  the
 stalemate  in  the  cashew  industry,  In  the
 hands  of  the  State  Government  there  was
 a  good  quantity  of  cashew  through  pro-
 curement,  but  these  private  employers  are
 reluctant  to  lift  the  stock.  After  the  con-
 ference  it  was  decided  to  lift  the  cashew
 stock  and  open  the  factories  but  so  far  the
 employers  have  not  opened  the  factories.
 Had  they  opened  the  factories  and  started
 the  work,  during  this  Onam  season,  the
 employers  would  have  been  constrained  to
 give  bonus  to  the  workers  as  well  as  wages.
 About a  lakh  of  workers  ang  their  families
 are  under  starvation  now.  On  September
 first  the  biggest  national  festival  of  Kerala
 Oram  begins,  During  Onam  festival  these

 one  lakh  families  of  cashew  workers  are
 going  to  continue  their  starvation.  What-
 ever  neactment  we  may  have  these
 employers  can  overcome  them  very  easily
 and  cheat  the  workers  and  no  government
 is  there  to  take  action  against  them.

 Even  in  the  public  sector  undertakings
 Many  contractors  run  away  without  pay-

 ing  the  wages  to  the  workers  but  the  prin-
 cipal  employer  does  not  take  any  responsi-
 bility  for  it.

 So  I  vehemently  request  the  Govern-
 ment  and  appeal  to  the  Government  to
 withdraw  this  Bill  because  this  ig  against
 the  consensus  of  the  Indian  Labour  Con-
 ference  and  I  appeal  to  the  hon,  Minister
 to  discuss  these  issues  in  the  ensuing
 meeting  of  the  Indian  Labour  Conference
 and  bring  forward  a  comprehensive  Bill
 in  the  interests  of  the  working  class  of
 our  country.

 थी  कपर  भूषण  (रायपुर)  :.  आदरणीय
 उपाध्यक्ष  महोदय,  इस  महत्वपूर्ण  बिल  का, ह
 जा  राज्य  सभा  के  बाद  यहा  आया  ही,  मं

 हावी  समर्थन करता  हू.  ।
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 बाज  तक  की  हमारी  परम्परा  यही  रही  ह
 कि  हम  ने  मजदूरों के  हित  में  काम ।  कया
 ही  ।  हमारा  समाजवादी  लक्ष्य  ह  ।  उस  लक्ष्य

 मालिकों  से  म  एक  निवंदन  करना  चाहता
 हू  ।  जिग  तरीके  से  मजदूरों का  सुरक्षा
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 4  बार  आपक  मे
 me  होंगी  कि  कह  पसा  मालिकों

 कराया  जाता  ही,  रनी  की
 बाद  म  आती  ही।  मों  आपका  मिसाल

 क  यहां  अभी  पीलीभीत  की  रत  एच

 बौर  बरेली  at  एक  दगर  मिमल
 ने  लाखों  रुपया  afasy  Paty  का  प्लाट

 a  आना  लेयर  गौर  न  ही  म्जदरों  का

 EEE  45”
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 1  का  कछ  नहीं हुआ।  अज  फिर  क
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 की  व्यवस्था  ह,  लोकित  फिर  भी.  शा तिष्य
 Tare  का  रुपया  जमा  भ  करने  के  लिए  किरोन
 पूंजीपितियों का  आपनी  चालान  किया.  टर

 दडा  दिया  ?  भर  अगर  यहाँ  किरा  तो  मैं

 आप  इनके  खिलाफ  दृढ़तापूर्वक  कार्यवाही
 करगं तब म तब  मं  राम भगा कि  आप  पूंजीपितियों
 ब्  समर्थक  नहीं  ह  वाल्क  नररों  के  सम-
 कहां  ।

 आप  एक  कमप्रीह  tet  बिल  लाये  होते  ।
 बहत सी  चीजों  भराििरा के  fat  में  आर  होनी
 चाहिये  न  लॉकिंग आप पीलीभीत आप  पीलीभीत  लॉजिकल-

 अन  लाते ह  ।  ग्रेजुएट का.  जहां तक  रुदाल
 ह  मं  त  उपने  यहां  का  उदाहरण  |  सकता
 हू  कि  पीलीभीत  मे  हमार  यहां  30  दिन  का
 महीना  ्या  जाता ह  ग्र चु टी  को  बेस
 बनाने के  लिये,  जा  किक  26  दिन  का

 लगाया  जाना  चाहिए  ।  इसकी  उठा-
 बत  ५  गद  श्री  टी.  अंजयाक के  समय

 उत्तर  प्रदेश  की  सारी  व्यक्तिगत  चीनी  किलों,
 का  यही  हल  ही  ।  इत  सम्बन्ध  मों  पीलीभीत
 शरार  फैक्ट्री  की  युनियन  के  मंत्री  ने  पगा  लिखा
 asa  जी  के  ठौर  उसके  बाद  बहग  जी
 छको  उसको  कामी  भेजी  ।  24-7-80  को

 ag  उत्तर दिया  गया:
 The  Labour  Ministers’  Conference

 which  met  in  New  Delhi  on  the  10th
 and  20th  July,  1980  had  recommended
 that  the  payment  of  Gratuity  Act.  1972,
 be  amended  to  clarify  that  Gratuity  is
 payable  at  the  rate  of  15  days’  Wages
 for  cvery  ycar  of  service.  This,  and
 Other  proposals  for  amendment  of  the
 Act,  are  being  yrocsssed;  und  i:  will  be
 my  endeavour  to  bring  forward  neces-
 sary  Amending  Legislation  as  early  as
 possible.

 जा  माननीय  टी.  अजपा  जी  का  आश्वासन
 ही  1939.0  3  बाद  से  माज  तक  उस  पर  कों
 कार्यवाही  नहीं  हड़,  काई  लॉिस्डेशन  नहीं
 लाया  गया  ॥

 इसी  कह  रो  श्री  स्वामीनाथन ने  1980  के

 प्रारम  मों  पांडिचेरी में  यह  कहा  :

 “We  will  come  with  a  National  Wage
 Policy  very  soon.”

 dion  गाज  तक  नेशनल  बोज  पालिसी  के

 wart  में  कोइ  कार्य  नहीं  गिया  गया,  कों
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 ~~.

 गंगवार  :  आपकी  भाषा थी  हकार क  मार
 ताो  आचार्य  भगवान  रंव  की  भाषा  ह  जा  उन्हों-
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 थी  मूलचन्द  ना  माननीय  सदस्य  ने  थी  टूम  कमार  गंगवार  :  मनो  वह  नहीं
 बड़ा  टाच्छा  प्रक्न  किया  ही  ।  उनके  लि  कहा जा.  आप  कह  रहो  ह  ।  जाप  फिर
 मौ  उन्हों  धन्यवाद  पेसा  निन  का...  से.  मरी  स्पीच  पढ़  लीजिएगाਂ  ।  आप  मेरी
 क्साज  2  यो  ही  उसके  अन्दर  जितनी  इक-  स्पीच  का  सुनते  नहीं  ह,  मर  नापा से
 माब  हा  उन  सब  का  कवर  दिया  महनत ही, ले लेत ह । ही,  ले  लेते  ह  ।
 ह...  (व्यवधान) .  ..  मुक्त  तां  महनत ही
 अच्छा  कामों  से  और  जा.  मपदगो  का  हित  थ्री  मल  चंद  डागा  :  मने  यह  कहा
 क्रता  ही  उस  से  मुहब्बत  ह।

 “persons  employed  in  an  industrail  or
 other  establishment  specified  in  sub-

 “Industrial  establishment  means  any
 clauses  (a)  to  (8)  of  clause  (ii)  of

 tramway  service  or  molor  transport  ser-
 vice  engaged  in  carrying  passengers  or
 goods  or  both  by  road  or  by  hire  or  by
 reward,  air  tramsport  service  other  than
 such  service  belonging  to  exclusively
 employed  in  the  military,  naval  or  Air
 Force  of  the  Union  or  Civil  Aviation
 Department  of  the  Government,  dock.
 wharf,  jetty,  inland  vessel,  mechanically
 propelled,  mining,  quarrying.  oilfield.
 plantation,  workshop  or  other  establish-
 ments  in  which  articles  are  produced.
 adapted  and  manufactured  with  a  view
 there  to  use  आ  transport.  Then  estab-
 lishment  in  which  any  work  relating  to
 construction,  development  or  mainte-
 nance  of  buildings,  roads,  bridges,  canals
 er  relating  to  operation  connected  with
 Navigation,  irrigaticn,  dcevclopment  or
 maintenance  of  buildinzs.  ‘roads,  bridges
 or  distribution  of  electricity  or  any  form
 of  power  that  is  being  carried  out.”

 Now  all  these  industries  have  been  covered

 कमिर्झीक के  लिप  जा  पहले  दाबरा  था

 खरा  दायर  को  बढ़ा  कर  इन्होंने  कह  दिया:

 “That  in  relation  to  any  establisb-
 ment  owned  by  the  Central  Government,
 no  such  notification  shall  be  issued  except
 with  the  concurrence  of  that  Govern-
 ment.”  os

 उन्होंने  नहा,  हर  जगह  राका  लागू
 fan जा  सकता  ही.  केल  गवर्नमेन्ट  की

 नक  ले  लेनी  चाहिए  ।  इतना  स्काई

 Section  2”

 They  have  covered  all  the  sections.

 “Deductions  made,  with  the  written
 authorisation  of  the  employed  person,
 for  payment  of  the  fees  payable  by  him
 for  the  membership  of  any  trade  union
 registered  under  thc  Trade  Union  Act,
 1926;”

 7494
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 11524  ia
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 वह
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 under  (kk)  of  clause  7:

 “deductions  made,  wih  the  written
 authorisation  of  the  employed  persona,
 for  the  payment  of  his  contribution  to
 any  fund  constituted  by  the  employer  or
 a  trade  union  registered  under  the  Trade
 Union  Act,  1926  for  the  welfare  of  the
 employed  persons  or  the  members  of
 their  families,  or  both,  and  approved  by
 the  State  Government  or  any  officer
 specified  by  it  in  this  behalf,  during  the
 continuance  of  such  approval,”

 rea  कहा.  गया  कि  अगर  गज दरों

 के  हित  का  कोइ  काग  हाता ह.  कर  वह
 लिखकर दो  दी  कि  चन्दा  ले,  पिया...  जाए
 wag  ले  पलिया  जाएगा ।  सभ नह  काय
 होंगे  जिनका  दट  एप्रूव  करेगी  ।  मिल-
 मालिक  बे  ऊपर  इसका नहीं  छोडा  गया
 ह  ।  अक  इसके  बाद  भी  मगर  (किसी  को
 कोई  wie  ह  ता  उस  पर  मुझे  आदर्चर्थ
 होता

 ह  ।  रिराोधी  दल  के  लोगों  क

 तो,  मों  स्म्भकता  ह,  बहत.  नाप-पॉल

 कर  बातों  कहनी  चाहिए  क्योंकि  उनकी
 कही  वाय  का  वरान  पड़ता ही  ।  इसमें

 लिखा  हज़ा  ह  कि  दा  सा  रुपए  जुमना

 भी  दोना.  होंगा  ।  पहले  दा  सा  रुपए  तक
 की  बात  थी.  भार  य्  दाँ  साँ  रुपए  मन-
 रटेरी  रखे  जारेह  भाप  इसका

 पढ़  लीजिए  ।  -

 SRAVANA  19,  1904  (SAKA)  (Amadt.)  Bill  374

 Clause  11(c).

 “which  shall  not  be  less  than  two
 hundred  rupees  but  which  may  extend
 to  one  thousand  rupeesਂ

 जुर्माना  दा  सौ  से  कम  नहीं  हा  लर
 हजार  तक  पह  जा!  सकता  ही  ।  आगे
 लिखा ही  :

 Clause  ”  (0).

 ‘for  the  words  “which  may  extend  to
 five  hundred  rupees”,  the  words  “which
 shall  not  be  less  than  two  hundred
 rupees  but  which  may  extend  to  one
 thousand  rupeesਂ

 Clause  ”  (e).

 “which  may  extend  to  three  months,
 or  with  fine  which  may  extend  to  one
 thousand  rupeesਂ

 एक  महीने  की  सजा  तो  कम्पलसरी  ही  ।

 That  will  be  a  mandatory  provision.
 Please  see  Clause  11(  )  again:

 “which  shall  not  be  less  than  one
 month  but  which  may  extend  to  six
 months  and  with  fine  which  shall  not
 be  less  than  five  hundred  rupees  hut
 which  may  extend  to  three  thousand
 rupeesਂ  shall  be  substituted.

 सवाल  यह  था  कि  बिल  के  राम्बन्ध  में
 काड  बात  यहां  पर  कही  जाती  ।  उधर  से
 काोही  कांस्ट्री कटवा  स्जकचन्ता  आते  श.  हम  भी

 आ समझते कि  उधर  से  अच्छी.  बातं  आ  रही

 हाँ  लेकिन वे  ता.  सारी  दनिया में  घूमकर
 जनरल  बातों  कहते  जा  रहो  थे

 ।  अगर
 का  हवा  म  हो  तीर  फेंकता  ह  ता  फेंकने 1

 वह  लगता  हो  पीसने  ही
 ?

 यु  ही  वे

 अपनी  सारी  बारूद  खर्च  कर  रह  थे  जिसका
 को  असर  नहीं  हो  रहा  था  ।  ह
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 “be  paid  to  the  person  nominated  by
 him  in  this  behalf  in  accordance  with
 the  rules  made  under  this  Act;  or
 (b)  where  no  such  nomination  has  been
 made  or  where  for  any  reasons  such
 amounts  cannot  be  paid  to  the  person  so
 nominated,  be  deposited  with  the  pres-
 cribed  authority...  .”

 “(b)  where  no  such  aominition  hss
 been  made  or  where  for  any  reasons
 such  amounts  cannot  be  paid  t.)  the  per-
 son  so  nominated,  be  depositeJ  with  the
 prescribed  authority  who  shal!  ceal  with
 the  amounts  so  deposited  in  such  man-
 ner  as  may  be  prescribed.”

 aqaa  न
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 थ  सोमनाथ  चीजो  (जादवपुर):  मॉ
 से  बाहर  गए  आर  अन्दर  भी  आए  ।

 हित  का  विनह ह  ।  जैसा कि  कहा.  जा  रहा
 था

 ।.  उस के  बाद  1947 मों  दश  मा-
 हूजा  और  तब  से  अब  तक  35  सालों
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 wet  लाया  गया  ह--यह  इस  बाल  का  घाटाक  कर  रह  ह  बििरना इस  की  परिधि  में
 ह  कि  हमार  एम्पलायर्स  या  पु  जापानियों  की  आ  जाने  चाहिये,  नोटिफिकेशन की  आदमी-
 नौबत  हमार  श्रमिकों के  प्रीत  अच्छी  नहीं  कता,  क्यों  पड़  ।  (जिस  ने  कामकिया  हा
 ह  अभी  भी  वे  ध्मकों की  वेजेस.  मे  उस  का  भुगतान  हाना  ही  चाहिए--इस  में
 बे.  अनआगोराइज्ड  डिडक्शन  करते  हो,  काोही  दा  रायों  नहीं  हो  सकती  ,  ster  जो

 समय  पर  उन  का  बेजेज  का  भूगतान  नहीं  व्यवस्था  आग  ने  दस  कानन  में  की  ही  कि  राज्य
 करते  ही  या  इस  तरह  को  कार्य  करते  हँ  जिन  सरकार  उस  संस्थान  का  इस  को  रिधि  में

 की  वजह  से  गह  संशाधन  यहां  लाना...  पड़ा  लाने  के  लिए  नोटिफिकेशन निकालें  तथा  जो
 a  केन्द्रीय  सरकार  के  संस्थान  ह  उन  का  तब

 aa  जहां  तक  आधिक  तरीकों को...  उस  इस  के  अन्तर्गत  वायदा  सकेगा.  केन्दी
 fete मों  लाने  का  प्रश्नों  माँ  रुप-  रार कार सब  से.  राग  लो  ली  जाएगी-- यह
 झता।  हू.  ज्यादा  ध्यान  फैक्ट्री-लेबर  ,  इण्डस्ट्री-  बाग  मरी  राम में  नहीं  आती ह  ।  आप
 गत  लेबर  या  आग्रनाइज्ड  लेबर  की  आर  दिया  ने  प्राइवेट  के  लिए  ता  कह  दिया  कि  नोट-
 गया  ह  ।  हॉकी।  जैसे  गांधी  मजदूर  यद-  ..  फीकेशन  जारी  कर  सकेंगी,  लकिन  केन्द्रीय
 याप  संगठित  ह  था  एसे  धिक,  जैसा  हगार  सरकार  के  संस्थान  के  हए  केन्द्रीय  सरकार  से
 कछ  साथियों ने  नहा  ह,  कनि  शिक,  राय.  क्यों ली  जाय  ?.  मं  समझता हू  --
 उन  के  वेज  के  प्रकट  के  लिए  कया  सनि-  इसकी  काई  आवश्यकता  नहीं.  ही  ।  इरा
 Pera फिया  जा  रहा  ह--उन के  लिये  शायद  मों  मों  तो  डिस्क्रीमनेाा  दीवाने  दोता  ह
 इस  (विल.  मं  काी  व्यवस्था नहीं  ही  ।  इस  लिए मैँ  एसा  महसूस  करता  ि
 1948  में  जां  स्मिगिमम  वेजेस  एक्ट  पास  हूआ.  जितने  श्रमिक  ह,  चाह वे  किसी  भी  संस्थान

 था  उग्र  में  एसा  काई  प्रावधान  नहीं  ह  क  में  हों,  सभी  का  इग  की  पारा  को  मसर्रत
 जो  मनग  केचेज  फिक्स  किया  जाए  उस  लिया  जाना  चाहिय े।
 केपेेन्ट  की  व्यवस्था  भी  सुनिश़्चित  हो।
 उदाहरण  के  लिये आप  स  क  oat  जहां  तक  ऊनआधाराइज्ड

 डिडकान  का

 लीजिये,  दिलती  में  एशियाड  के  शए  पयाल  रन
 है

 सभी  तक  यह  व्यवस्था  रही  ह.
 कि

 कला  का  काम  चग  रहा  ह  ।  समय-रूमी  पर...  पल  जैसे  चाहो,  बगर  एम्पलाइज  के  सही-
 बहम.  चर्चा  कीमह  ह  कि  जां  मकि  की  डीडीए  कर  ललिया  करते  थे--यह  नहीं

 होना  चाहिए  ।  1.0  तक  तह  लिखित  रूप श्रमिक
 यहां  गर  कार्य  कर  रहो  हँ  उन  मं  :  ।

 नदो,  रि  कल्याण  निधि  2.0  था  गह
 के  साथ  उचित  व्यवहार नहीं  हो  रहा  ही...  युनियन स  सम्बन्ध  ह*,

 तब  तरू  किसी  एकार
 या  उन  को  मजदूरी  का  पूरा  भा तान नहीं  “yo  ह,  तब

 दिया  -  ae  की  अनाप्लुत  कटौती  नहीं  की  जानी  चाहिए।
 जा  रहा

 ह।
 यह  वात

 कई
 वार  यहा

 पर
 यह  व्यवस्था  ठीक ह  आर  हानी  चाहिए। ९८

 बाइ  ही  आर  हमेशा  सरकार  की  गौर  से  आइ-  बगर  उसकी  राग  के  कांही  बात  नहीं  हानी
 वासन  दिया  गया  कि  एसी  बात  नहीं  ही,  उन

 चाहिएं  ।
 को  पुरी  मजटूरी  दी  जा  रही  ही  और  उन  के
 साथ  न्याय  हा  रहा  ही।  लेकिन  आज  भी  इस  मों  जो  "निशान्ध की  बात  कही.  गई
 मैने  अखवार  मो  पढ़ा  हो--  सुप्रीम  कोटी  के  ही,  वह  यह  ही  किपहले  500.0  रुपये  तक

 दूबारा  तीन  सदस्यों  की  जांच  सामित  ‘ाई  जमाने  की  बात  थी  लोकिन  अब  यह  कर  (दिया
 गह  थी,  उस  ने  मातक दी  ही  कि  मेज-  गया  ही  कि  का  से  कम  200.0  रुपये  जर्माना
 दरों  का  प्री  मजदूरी  भुगता  नहीं  हो  रहा  होगा  भार  1  हजार  रुपये  तक  जना  हो
 ह  जा  कांट्क्टर्स एशियाड  के  काम  मों  यग  सकता  ही  ।  इस  मो  जो  आफेडस  के  किआ

 हए  ह  वे  डेढ़  रुपया  प्रीति  मजदूर  डिडक्शन....  गह  राशि  रखी  गद  हा  वह  मे  बहूत
 कम

 करते  -  यह  गनआथाराइज्ड  डिडक्शन  ह।  लगती  ह  योकि  मान  लीजिए  कि  अगर  कहीं
 मोरो  दहने  का.  मतलब  रह  ह  नि  त्याग  ने  इस  पर.  धनआथेराइज्ड डिडका  हो  गया  गार

 विधेयक  मों  यह  न्दस्था  काहिली  गग्ग  वह। एस  सैकड़ों  मजदूर  अगर  हँ,  तो  उन
 सरकरਂ  नोटिफिकेशन  के  दुबारा  जिन  संस्थानों  के  केसेज  'मों  अनठाथेराज्इ ड  'डिस्कशन  वहत

 का  जाित  स्गभकती  ह  इस  कानन  की  परिधि  काफी  होंगा  जबकि  जुर्माना  हहात  कप  होगा।

 में  ला  सकती  हमने  एसा  महसूर  करता  ह.  उन  महीनों  उन  के  बतन  का  भूगतान.  नहीं

 fas  कोइ  भी  शामिल  या  एगा ला इल  जो  काम  हजा,  ता  हजारों  रुपये  का  फायदा  एम्यलायर्स
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 उन.  पर  किरा  तरह  से  यह  नग  ह  "ए,  जहां  नागरिक  का  दर  से  फायदा  होंगा  ।  एक  बेज
 पर.  हजारों  मजदूर  ह,  उन  पर  यह.  कसे  पालिसी  बननी  चाहिए  ।  इस  बाद  के  वए

 म्
 लागू  होगा  क्योकि  नह  रे कसेर  में  एसा  माँ  जनता  सरकार  का  बधाई  दगा  ।  मं

 होता ह  जौसे  शुगर  मिगला  की  बाय  बता  इसको  निए  मरट  या  डी-मोरट  म  नहीं  जानाਂ
 गी  ।  कि  यहां  पर  एसी  बाते  ह?  जाया...  चहता,  मं  भत लिंगम

 कमीशन  की  मरट
 करती  ह  ।  नगमों  कछ  रिकार्ड  मटने  की

 मारे  या.
 डी-मोरट

 में  नहीं

 करने
 की

 बात  भी  ह?  ।  कछ
 एसी  इडल्ॉज...

 जाना
 ।

 चाहता  लॉटरी  माँ
 यह

 कहना
 ह,  एसे  संस्था। ह,  जहा  पर  दा-चार  चाहता  ह  -क  जनता  सरकार  ने

 नहीं  ब्प्ल्व्द  8-10  सालों  ये  पिक  काम  इस  बाप  को  रिरयेला  किया  था.  कि.  एक

 करते आ  रह  हँ  नकिमे) ये.  अस्थियों  ही  नेशनल  देज  पालिसी  होनी  चाहिए  और  उस
 ही  ।  वे टॉम्परोरी रू। से काम करते हाँ रूप  से  काम  करत  हाँ  ने  एक  कमीशन  मुकर  र  किया  था।  मं  गह

 आर  उन  के  Pars’  का  मोनीटनोन्स  उचित  नहीं  कहता  कि  ड  कमीशन  की  रिपोर्ट  को
 तरीके  से  नहीं  ।  इसीलिए  इस  पर  आप  गालियों  लकिन  मैँ  यह  कहना  चाहता  ह

 काक  से  अधिक  ध्यान  पिमा  जाना  चाहिए  पक  यो  प्रान्तीय  सरकार  के  प्रतिनिधि  हा,  उन
 क्योकि  इस  से  क्मिका  आ  रग  भण  हाता  का  बुलाइए,  जा  पूजी पाति ही  या...  निल

 ह  1
 ol

 ह,  उनक  प्रीतिशिगिपि  बुलाइए,

 ea  बॉडी
 :  प्रतिनि

 के  क  ए
 किण

 मंत्री जी  का  ध्यान  आका  र्पए,करू गा.  ।  मिनी -  बर  क  भज
 गहन  जज  पावला  अरा,

 ata  के
 इसे  ।  इग  का  केवल  लर  मिनिस्ट्री.  से

 मम  बैगेज
 पेमेन्ट  की  बात  दी  या  मानस  के  ही  सम्बन्ध नहीं  ही,  यह  मं  मानता

 ह;

 बात  हे  या  टो  टन्म  सो  गर्द-
 ए  ९

 स्थित  म  दूसरी  बानों  हैँ  थो  बबर...  से...  वन  art  म  नि
 कीजियं

 तार
 इस

 सम्यानित दूसरो मसलने हत दूसरी  मसले  है  जैसा कि  मेर
 लिए

 से  आप
 स

 आपद
 करता  ह  ॥

 सो.  पूर्व  बाज़ों ने  कहा  ही,  इन  सब  के  इन  झन्दों के साथ मीं के  साथ  मां  इस  निन  का  कन-
 लिए  एक  काम्प्रीटीसिव  बिन  होना  चाहिए  ।  ध,  करता  ह
 भेरी  भी  राब  यर  ह  हिं:  ए%  एसा  काम्प्रीह *-  SHRI  -.  SELVARAJU  (Tiruchirapalti):
 निल  का  सरकार  का  लाना  चाहिए  जिस  में  Sir,  on  behalf  of  the  DMK  Party,  ।  wish  to

 गजदरा  सो  मम्दा  सभी  प्रमन  मकरे  हाँ  say  a  few  words  on  the  Payment  of  Wages

 बाहਂ वह  वैजेज  का  मामला  हाँ  या  न  Amendment  Bill

 कीन्स  का  मरम्मत  हो  ।  इन  सारी  बातों  This  session  of  the  Lok  Sabha  can  be
 द

 र  called  a  labour  welfare  session,  because  a

 a  करत  इल यदि  पक
 बिल  मंत्री  जी

 major  Thdostsial  Disputes  मु

 ह  लावा  चा  ili
 ग

 क  mare
 Bill  has  been  brought  forward  by  the  hon.

 द्  तब्  निए  वधाह  Labour  Minister  and  passed  by  this  House.

 दगा,  धन्यवाद  दगा  कि  आप  सितम्बर  में  At  the  very  ouieel  ।  लि  issed ih to  मिमी  that  while

 एक  नोशनल  दिपारटाइ  काक्र  न्स  करने  जा  रह  formulating  the  national  wage  policy  dur-

 ह  ओर  एसा  तहत  नैदनां  के  बाद  हा  रहा
 ing  the  tenure  of  office  our  Minister  will
 prove  his  latent  talent  d  his  inherent

 ह
 उरमं

 गौ  Paw  ।  -  ae
 concern  ‘tor  the  हिना  माल  of  worker.  Eves

 काम्प्रीह  नि  7  ्र  though  there  lot  of  pe  for  im-
 उसमे  चर्चा  करी  एसा  मरा  स्याल  ही  कि  provement,  this  Bill  has  already  on  a

 इस  रम्बन्व  में  आप  कर  कार्यवाही  कर  ।  few  steps  in  that  direction.  The  wage  limit
 -  covered  by  this  legislation  has  been  raised

 दरी  बात  में  यह  कहना  चाहता  ह.  Pas  to  Rs.  1,600,  as  was  done  in  the  case of
 ने  नोनन  बेज  पालिसी  the  Industrial  Disputes  Amendment  Bill.

 >  की  बात  बढ़ी  ।  मं  भी  एसा  मानता  ह  कि  That  has  to  be  commended.
 *
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 Though  mos:  of  the  trade  unions  are

 pleading  for  a  higher  limit  in  the  matter
 of  bonus,  the  Minister  has  stuck  to  the
 figure  of  Rs.  1600.  I  hope  ‘he  wiil  agree
 to  this  demand  before  long.

 There  is  un  urgent  need  for  bringing
 the  workers  in  the  unorganised  secior
 ander  the  purview  of  this  Bill.  The  agri-
 cultural  labour  and  handloom  weavers  are
 left  out  of  the  scope  of  this  Bill,  though
 they  form  a  major  portion  of  the  wor-
 hers  in  India.  They  must  be  brought  wi.h-
 in  the  scope  of  this  Bill.  If  our  present
 Labour  Minister  cannot  get  this  done,  no
 one  can  do  this.

 This  Bill  empowers  the  State  Govern-
 ments  to  extend  the  provisions  to  a  large
 number  of  establishments.  So,  now  there
 will  be  no  need  for  the  States  to  seek  the
 concurrence  of  the  Central  Government
 in  this  matter.

 The  DMK  trade  Unions  have  more  than
 5  lakhs  of  workers  in  more  than  four
 States.  In  the  Coimbatore  textile  industry
 the  DMK  unions  command  the  majorily.
 In  most  of  the  Central  public  sector  under-
 takings  like  BHEL,  Tiruchi,  Small  Arms
 Factory,  Tiruchi,  the  Golden  Rock  Rail-
 way  Workshop,  Tiruchi,  the  Avadi  Facto-
 ry,  Madras,  the  DMK  Union  has  the  ma-
 jority.  In  fact,  the  DMK  union  in  those

 GMGIPMR—1804  L9—16-11-82-—890,
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 units  has  been  recognised  as  the  All  In-
 dia  Union.  So  far  -  the  other  unions  are
 concerned,  they  are  functioning  only.  to
 collect  funds.  A  few  examples  are  the
 unions  in  Hindustan  Photo  Films,  Cordité
 Factory,  Coonor,  Kolar  Gold  Fields,.
 Simco  Meter,  Tiruchi.  They  simply  collect
 subscriptions.  They  do  not  try  to  solve  the
 problems  faced  by  the  workers  in  those
 factories.  In  some  cases,  thcy  also  have
 collusion  with  the  managements  in  those
 units  and  thus  work  against  the  interests  of
 Jabour.

 I  would  request  the  Labour  Minister  to
 give  recognition  to  the  DMK  Trade  Union
 as  the  All  India  Trade  union...  (Jnterrp-
 tion).  Our  union  has  a  membershiv  of
 more  than  5  lakh  workers.

 He  wis  able  to  get  tae  unanimous  ag-
 reement  of  the  employers  to  the  national
 minimum  wage  in  the  Employers’  Com-
 mittee.  This  need-based’  minimum  wake
 has  to  be  approved  by  the  National  Tri-
 partite  Committee  in  September.

 With  these  words,  ।  support  the  Bill.
 18.86  hrs,

 The  Lok  Sabha  then  adjourned  till  Ele-
 ven  of  the  Clock  on  Wednesday,  the  11th
 August,  1982/Sravana  20,  1904  (Saka).


